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- " ORDINANCE, 1964

[PmmulgatedbytheGowmmronﬂle 5th-June 1984, published in an
extraordlnmyissue ofthe OrtssaGazetbe dated the 7th Junel984.]

AN
ORDINANCE

ro AMEND THE ORISSA BLECTRICITY {(DUTY) ACT, 1961

WHEREAS the Legislature of the State of Orissa m not in
session ;

AND, WHERBAS the Governor of Orissa is satlsﬁed that gircum-
stances exist which render it necessary for him to tske immediate
action to amend the Orissa Eleetrlc;ty (Duty) Agt, 1961 in the manner
hercinafter appearing ;

NOW, THEREFORE, in exercise of the powers oonfetred by
clause (I) of Article 213 of the Constitution of India, the Governor
of Orissa is pleased to make and promulgate the following Ordieance
in the Thirty-fifth Year of the Republic of India: ~—~ -

1. (1) 1his Ordinance may. be called the Orissa Electricity (Duty)
AmendmenQ) rdinance, 1984.

-(2) It shall come into force at once..

OﬂnAct'- .

2 In Section 3 of the Orissa Electricity (Duty) Act. 1961, in Orims Act

sub-sectlon (4), clause (4) suall be deleted

B.N. PANDE
Dated the 5th June, 1984 ~ °  GOVERNOR OF ORISSA



